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CORUM: 

HON' BLE SHRI N.D.RAGHAVAN. VICE-CHAIRMAN 
AND 

HONBLE SHRI B.B.MISHRA MEMBER(ADMINISTRATIVE) 

In the matter of:- 

Surendra Nath Panigrahi, aged about 42 years. S'o-Banamali Panigrahi. 
P.O.:-Boita.Via:-Khantapura. Dist-Balasore. 

. 	
APP cant 

.H1.r.Jjflajsafllafll, 
'. 

osts. Ministry of Connnunications, Government of India, Da,. 
ThawalL New i)elhi-1 10001 
1iief Post Master General, Orissa Circle, Bhubaneswar, District- 

Khurda. 
Director of Postal Services, Office of the Post Master General, 
Samba Ipur Region, Samba tpur-7680() 1. 
Superintendent of Post Olilces, Sambalpur Dv 'n. Sambaipu. 
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Mr P.R.i,Dash.1,dA.S,C. fnr the Respondeni 
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1985 and seeks to quash the order dated (1 - 	 • Ii 

to direct the Respondents to appoint the Applicant to the post ol 

Postal Assistant under Ex-Servicenien quota retrospective iv a rid 

allow the application with cost. Interim order was sought br issuance 

of direction to the Respondents not to fill-up the post of Postal 

Assistant and the same was passed on dated 0906.06 saying not to 

fill up one post of P.A. under ex-servicemen quota without leave of 

this Tribunal. However by the time the interim order was passed, the 

select!en iroce:s h'i ilrendv 1i ken niace 

inr c-ni 	 n }I t 

RI, under ex-serv!cemen quota by filing marks-sheet of LSc. giv:i 

by lJtkal lJniversitv(Faki.r Mohan College. B&asore). The marks-

sheet shows that he has secured 37 I marks out of 900 marks. In extra 

optional subject he has secured 14 marks 
12 

and those marks deducted, total marks secured by him(except extra 

optional)come to 357. It is maintained by the applicant that despite 

lie having secured high marks, ignoring his claim.candidates securingp, 
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to the communication received from the AsstJ)irector Postal 

Services( Annexure-A/2)wherein it has been mentioned as under: 

"with reference to your complaint dated nil on the above 
subject, the matter was inquired into and I ain directed to 
intimate that the last candidate short listed under ex-
serviceman quota in Sanibaipur Division has secured 341 
marks without extra optional where as your total marks 
without extra optional comes to 340. As such you have 
secured less mark than the last candidate short-listed for the 
aptitude test in Sambalpur Division." 

it is said that this is not the correct statement of fact and basing on 

this incorrect assumption, the applicant has been denied his legitimate 

due. Vide Annexure-A/4. the Respondents have asked the applicant 

to tile fresh certificate, 

4 In the counter which has been tiled by the Respondents it is 

stated that the applicant submitted an illegible copy of Intermediate 

examination mark sheet and though ought to have been rejected at the 

initial stage of scrutiny, it was taken into consideration and having 

found that he secured 340 out of 900 marks(one mark less than the 

last successful candidate)he was not short listed. It is stated by the 

Respondents that the Intermediate examination mark-sheet was 

not iewI)Ie  and far from the recoion(emphasis added). In 

support of their submission they have filed a copy of the mark-sheet 

submitted by the applicant( Annexure-R/2 to the counter). Having 

perused the allores,90 maik-sheet. we found that it is vot actuall\' 
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eghie and is ahuost beyond recogiution and though marks on a tëw 

subjects are discernible and total marks are not visible. 

It is also stated by the Respondents that on being aggrieved 

the applicant s..hmitted a legible copy of Intermediate 

examination mark-sheet and as per the illegible copy of the mark- 

sheet, he would not have been shoi-listed(emphasis added). It is 

ttirther the contention of the Respondents that it was incumbent on 

the part ot'the applicant that he should have siihniitted a legible copy  

of the Intermediate examination mark-sheet at the initial stage so that 

his case could have been scrutinized correctly. The lapses belonged to 

the applicant, according to the statement of the Respondents. 

We have carefully heard both the parties and gone through the 

records placed hetre us, Perusal of the mark-sheet (Annexure-R/2) 

enclosed by the Respondents purported to have been submitted by the 

applicant does not show the total marks secured and this point has 

already been highlighted. Ld.Counsel for the applicant pointed out 

that ifthe mark-sheet does not show the total mark secured, which is 

not legible and beyond recognition, how did Respondents come to the 

conclusion that the applicant had secured 340 marks. This point 

could not he effectively answered by the Ld.Counsel for the 

Respondents. 

In the Original Application a legible copy of mark-sheet is 

available and it is admitted by the Respondents that had a legible 

copy been made available. they voiild have short-listed the candidate 



and in course of hearing Ld.ASC did not have objection for 

reconsidering the case of the Applicant. Also we find much force in 

the statement of the applicant that he should have been considered as 

the Respondents reached a wrong conclusion that the applicant has 

secured 34() mark out ol )OO marks. Now that correct position is 

known to them they should consider his case. 

. Hence the impugned order (Annexure-A/2) is hereby quashed 

and the applicant should be considered for the post within two 

months from the date of receipt of this order. 

With the athresaid direction, this O.A. is allowed. No costs. 

Copies o this order be handed over to the Counsel for both 

the parties. 
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